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[Mr. Chairman]

defying Section 144, etc. But, we have asked for a detailed report. The Home Minister,
anyhow, is very much there in the House. He is going to respond to it

..(Interruptions)... AT 46 SIgY, ol

SHRI BHUBANESWAR KALITA (Assam): Sir, let the Home Minister make a

statement. ...(Inferruptions)...

MR. CHAIRMAN: Then, again, the same thing will happen and you will be at a

loss. ... (Interruptions). ..
DR. SANTANU SEN: Sir...(Interruptions). .

MR. CHAIRMAN: T will not allow this. Please sit down. .. {Interruptions)... 1 do
not know in what way you are reading the procedures and then raising it. I have obliged
you. I have said that I am taking it on record. I have given opportunity to your leader also.
And, 1f it becomes a habit, then it will be very difficult. Now, the hon. Home Minister to
respond. Then, Members from Assam will be given priority, and other Members also, if
they have any clarifications, will be allowed. ...(Interruptions)... That is the Zero Hour
now. ...(Interruptions) ... It has been given priority. Now, Shri Rajnath Singh.

DISCUSSION ON THE FINAL DRAFT OF THE NATIONAL REGISTER
OF CITIZENS IN ASSAM* ... Contd.
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* Further discussion continued from 01.08.2018.
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oft S ST (ufvas) dmen): |7, 9 Hi9[g T8 E because IDI Tl arrest B ol
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MR. CHAIRMAN: No, Mr. Derek. .. {Interruptions)... This is not the way.

..(Interruptions)... Let him complete. .. (Interruptions)... No argument is allowed.
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..{Interruptions)... Please. .. (Interruptions)... You are a senior parliamentarian.

...{Interruptions) ... You know that. ... (Interruptions). ..
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off FuTafen: erare w2t Sit S1. A e g o), 2110 gy T ared 87
$1. 7re fag (arm): TE

MR. CHAIRMAN: The name of the former Prime Minister was also taken. That 1s
why [ asked him. Now, Shri Ripun Bora.

SHRI RTPUN BORA (Assam): Sir, first of all, I extend my thanks to the hon. Home
Minister for giving this reply. He has given the historical background of NRC in which it
has been established that a wrong message had gone to the country that the Congress 1s
against NRC. But, now, from the statement of the hon. Home Minister, it has clearly been
justified that it is the Congress Party which initiated NRC. .. (Interruptions). ..

MR. CHATRMAN: What 1s your supplementary? ... (Tnterruptions)... Please look at

the time because I have to give opportunity to all.

SHRI RIPUN BORA: Sir, I want to add one more thing. With the statement of
the hon. Home Minister, it is clear that Shri Rajiv Gandhi, the former Prime Minister,
understood the danger of the people of Assam in the field of cultural, social, economic
and political security and for that purpose, the Assam Accord was done by our beloved

Prime Minister, Shri Rajiv Gandhi. It was done in order to protect the people of Assam.

Now, Sir, I have to make only a few suggestions to the hon. Home Minister. There
18 urgent requirement for modification of some guidelines. So far as 40 lakh people are
concerned, here we have seen, most of them are women and children below 18 years. Sir,
all of them are Indian citizens. Names of women have been dropped only because there
1 a provision in the guideline of NRC that a mamed woman would have to submit her
linkage certificate from her parents' native place. That linkage certificate is to be given
by the Gram Panchayat Secretary. But, what has happened in many cases is that the Gram
Panchayat Secretary has given the certificate but the verification officer has instructed for

another supporting document. ... (Tnterruptions). ..
MR. CHAIRMAN: Right, thank vou, Ripunji. ... (Interruptions). ..

SHRI ANAND SHARMA (Himachal Pradesh): Sir, this is a very
...(Interruptions) ...

SHRI RTPUN BORA: Sir, this is one. ...{Interruptions)... The second thing is about
the children. ... (Inferruptions). ..
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MR. CHAIRMAN: You have another Member from your Party. ... (Inferruptions)...

Please. ...(Interruptions). ..
SHRI RTPUN BORA: Sir, one minute. ...(Interruptions)...

sft|urafcr: ey & 9 7 59 TBR Hinterfere 79 BTG ... (@EET).... T3 ATGH
& Tt W Member @1UF 1 2R | 91 & foiy 37 ¥ ...(@GGM)... T have to complete
it by 12 o clock .. .(Interruptions).. He would be losing the opportunity.
...{Interruptions) ..

SHRI RIPUN BORA: Sir, my last point is this. ...(Inferruptions)...

MR. CHAIRMAN: Others should not stand. Please sit down. ...(Interruptions)... 1
am allowing him. ... (Interruptions)... What are you doing? ... (Interruptions)... This should
have happened three days back. ... (Interruptions)...

SHRI RIPUN BORA: Sir, then, in these 40 lakhs, there are several lakhs of children
who are below 18 years and because of being below 18 years, there is requirement of birth
certificate or school certificate. But, in Assam - the remote areas, the inaccessible areas -
due to illiteracy, their parents have no birth certificate and no school certificate, and the
venture school certificate, which was given, was rejected. Because of that also, names of

many Indian citizens may have been dropped.
MR. CHAIRMAN: Right, thank vou.

SHRI RIPUN BORA: My last submission to the hon. Home Minister, and one
point of information for my TMC friends also, 1s that in case of migration of the married
women, the Assam NRC Authority has issued letters to different States for proof of their
linkage certificate. In the Supreme Court on 27.03.2018, the Registrar General of India
gave the information that only 30.63 per cent reply has come. As far as West Bengal
is concerned, 1,20,000 applications were forwarded by the NRC Authority to the West
Bengal Governor but only 15,000 replies have come so far. ... (Interruptions)... So, because

of that also, some genuine names have been dropped.
So, now, my suggestion to the hon. Minister 1s to modify. .. {Interruptions). ..
MR. CHAIRMAN: Ripunji, please conclude. ... (Interruptions)...

SHRI RTPUN BORA: These are all technical grounds and because of these technical

grounds the names of Indian citizens have been left out. So, my humble submission is to
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[Shri Ripun Bora]
modify and simplify the guidelines and to extend the deadline for submission of claim

forms, which has been given as 27th of September, it is a very short time and it should

be extended.

My second suggestion 1s this. The Supreme Court has already given order that
they should not take any apparent view of treating these 40 lakh people as foreigners.
...(Interruptions) ...

MR. CHAIRMAN: Right, thank vou. ... (Interruptions) ...

SHRI RIPUN BORA: Though mn Assam, an all-party meeting was convened by
the Assam Government, [ would like to suggest that at the national level also, there
should be an all-party meeting so that all political parties can be taken into confidence.

...(Interruptions)... Thank you Mr. Chairman, Sir. ... (Interruptions)...

MR. CHAIRMAN: Thank you. ...(Interruptions)... Very constructive suggestions.
...(Interruptions)... Shri Bhubaneswar Kalita, be very brief, please. .. (Imnterruptions)...
I have to cover all before the Question Hour. Please understand. See, how many
hands are being raised? You are from the State and you are also a senior Member.

...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, how many minutes are you going

to give me?
MR. CHAIRMAN: Normally, the clarifications are for one or two minutes.

SHRI BHUBANESWAR KALITA: If two minutes, then, there should not be any

interruptions.
MR. CHAIRMAN: Okay, no problem. Nobody should interrupt him.

SHRI BHUBANESWAR KALITA: Sir, as the hon. Home Minister has already
given the details and background of the NRC, T will not go into that. While T am one with
the Leader of the Opposition in welcoming this NRC because NRC was first brought
into effect in the year 1951, that is, after partition, after Independence of India, — that
1 the basis of the present NRC — so many things have happened in between which
necessitated the updating of this NRC. There was a report. One of our hon. Members
has already raised it that there was a report from one Governor that four lakh foreigners,
Bangladeshis, are in Assam. That was again followed by a Chief Minister saying that it
would be more than that. Another Chief Minister said that it would be nearly seven lakhs.
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So, it was necessitated that an updating be done. And, this demand was there and I want
to tell you the background that until 1984, there were agitations, and in 1985, the Accord
was signed. In the Accord, this was one of the points that NRC would be updated. Sir,
from 1985, there were two Opposition Governments, non-Congress Governments, and
nothing was done. In 2001, the then Congress Government took up this with a tripartite
meeting for updating of the NRC. Sir, the Supreme Court order is subsequent, and before
that, the work was started. And, with the order of the Supreme Court, the updating has

been completed now. I compliment them for it.
MR. CHAIRMAN: What 1s your suggestion or question now?

SHRI BHUBANESWAR KALITA: Yes, [ am coming to the question now. Sir, my
first question is or the first clarification that I want to ask is that most of the people, those
whose names do not appear in the NRC belong to the poorer sections of the society. Those
who are rich; those who are literate, they will find their way to get into the NRC but what
about the poorer sections who could not even come to register their names n the NRC?
I would like to know whether the Government will provide legal aid to those poorer

sections of people so that they get justice.
MR. CHAIRMAN: Right, thank you.

SHRI BHUBANESWAR KALITA: My second question is, Sir, hon. Home Minister
had bilateral meeting with his Bangladesh counterpart.

MR. CHAIRMAN: You had three minutes. .. (Interruptions)... You had three

minutes, please. ... (Interruptions)...

SHRI BHUBANESWAR KALITA: And, the Bangladesh and the Indian Home
Minister have signed a joint communique and in that it has been mentioned that the Indo-
Bangladesh border is safe and secure. The other day, in reply to a question, the Minister
of State in the Ministry of Home Affairs has also said that. Sir, my question is or my

clarification 1s, whether this issue was discussed with the Bangladesh Government.
MR. CHAIRMAN: Right.

SHRI BHUBANESWAR KALITA: Because with such number of people who are
out of NRC and doubted they are Bangladeshi, I would like to know whether the Home
Minister has taken up this matter with his Bangladesh counterpart...

MR. CHAIRMAN: Thank you, Kalitaji. ... (Interruptions)...

SHRI BHUBANESWAR KALITA: And, whether some bilateral discussion will be
done by the Home Minister. Thank you very much, Mr. Chairman, Sir.
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MR. CHAIRMAN: Thank vou. Now, Prof. Manoj Kumar Jha. It will be odd for me
to advise the senior Members. They should restraint themselves and take the example of

LoP who always confines to time.
PROF. MANOJ KUMAR JHA (Bihar): Sir, I will follow.
MR. CHATRMAN: Very good. Please.

1. IS GAR 3 GTaR Jgiea, § amuds /e & A1 8wl Sff @1 aegang
FRAT Aredl § 6 59 @ w9 W sfusrg &) gHudr o swexd off, 7 5 uw gaeiht
efemior @ 3R s S T @ g iR w I o R 8, 9 9T & qe
24| b ST g, 3R 40 g afdaai 4 9 10 a1 document & 941G gg) uTg
U, A1 A% HE Al g e A 10-12 A1 W A gRifor & med W Sff w® 2
ARl vl W 93 @ 5 g aar g1 7 we g o et ek NRC
Co-rdinator EE‘TW ) ?ﬂ@?[ healing Eﬁ 21 W—cﬂiﬁi %9 healing touch Eﬁ?’ﬂ?w
BT

MR. CHAIRMAN: Right.

1. 71T AR AT 1Y, 7 7 e feuyoft <

MR. CHATRMAN: He has to respond before 12'o clock.
1. AT AR AT 1Y, 7 30 Aebs H 3yl a1 e dal
MR. CHAIRMAN: You are capable. Please finish it.

IR E ] PHR El: A possible ET, ar a9 il & ﬁﬂf Qﬂ@?[ legal aid, hand-
holding Bt =i, formrer e & i ez il 2, dfe &7 wewr e 21 8
ARTRT & HUT 7 39 577 i a1 o & or R 59 5961 e ok gRaR & cfeam
& 1Y qwd, o1 2w YR1 D1 Ry HHe HdaAe | di

MR. CHAIRMAN: Thank vou. Manojji. These all are asking clarifications only.
Now, Shri Majeed Memon.

sft Aolle 999 (TERTW): AHITRT A6, B9 MG il 8 Hail Sif & T [@wor &
R Bd 81 S8l ofl 91d Pel, 3 glerd gy § ward Yol daredl §) A1 bel fb
7T final &1 B, B AATRT BT SENT HidwT &2 SMU 3R 39N S99 IR AR 2,
IHD "I DBy A TS BHM 59 SHDT G | W@rId did 81 78IS, ARy S
WEE‘TWQ}IWWW?ﬂ%%%ﬁﬁ?ﬁ?ﬁﬂﬁacceptﬁiﬁﬁlﬁiﬂﬂscrutiny
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T & 91 21 Fh 2 F 40 9 & 0% =7 O &7 30 oG 07 56 ST 37 25 o 07
Beh T T g ° UG IR & F 5o 2, 90 =i 2 A 39T g e =,
WY HUIT §H g H e 2

LE. CHAIRMAN: Thank wou, Mem onji W owr, Shei JTaved All Khan Please give
suggestion or ask question.

SHEI JAVED ALI KHAW (Uttar Pradesh): I will ask one clarification and not
sive any suggestion A THMEG 9T, NRC ¥ 2ART ©F a9 72 2, F0Td 92 16
TR & e a7 2 o T i w1 |, owds A & e s em
Tl 21 S W 40 W1 S b MRC H S8 A UM @1 ATHT HAA HET 2, T e U
fergie A |t == s 2, foAds A 9w fome & aew 321 21 9w & 21 fEemas) & A
Tk =T e 72T 2, 927 BT Assernbly & Th ex-Deputy Speaker 72 &, 6 ATH
T AT T2 FAN 29 & Wl qd el w2 2, S et At e e, o dh
OETT & e 1 & AT Hiawd ge

HE ey, 3 Wiy g Hi 21 721 2 {6 2A 99 Wd 40 9 A& gEdE T etwer
AT W o 2ar &1 = B9 " W uw gew =9 w2 2, EH a9 o g
erifer, e, wmifer v o e e v 2, wefe ot Oe we A g
it 72 AT 21 U ST & A A U O F s L (ST

DS ley e b o g 0l i{Oiay DY) OA e yyle w—ll-'J
S CasS asmee gl U Caad S dgemen oSl ag S S s oyt ~83s s
~S lls s s ppS IS el el S adia 5l S Gl gee 3B
! S S o W el e 1Sl e B e el S S
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TTanslitemtion in Todu scopt.
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LR, CHARMAN: I agres with you, but the point is, the media should be carefil.
Thatis all. . (fterrustions). Wext1s Shrumatt Vijila Sattrrananth. | (terraptions).

gtomds seftam te TS i A A iy T s ST A TE A B IR A
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ME. CHAIRMAN: Youhave made a very good point. But you could have confined
to that.

SHRIMATI VIIILA SATHYANANTH [ Taril Nadu): Sir, I again want to reiterate
that from different parts of our nation, people have gone and settled in Assam. They are
possessing Aadhaar cards, ration cards, school certificates. They are also possessing the
marriage certificates. There are pecple from South who are married to Assamese people.
They possess dll that but their name s not in the NR.C.

ME. CHAIRMAN: So what 1s your suggestion?

SHEIWMATI VIJILA SATHYANANTH: [ want to know whether the modalities will
be changed or revised so that these people, who have migrated from different parts of the
country, especially, from the Jouth, can be proved that they are Indians, that they are the
cittzens of this country

T Itats literation in Trdo script.
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MR. CHAIRMAN: Now, shri D. Raja.

SHRI D. RATA {Tamil Nadu): Sir, I have only two questions. Number one is, will
the time-limit be extended? The Government will have to clarify that. Number two, the
Government will not allow any action. I think no action should be taken against those

who do not find place in the draft NRC.

MR. CHAIRMAN: Right. These are very basic points, which you raised that day

also.

SHRI D. RAJA: Yes, Sir. These are my two questions and the Minister should
clarify.

MR. CHAIRMAN: Shri TK. Rangarajan.

SHRI T.K. RANGARATJAN (Tamil Nadu): Sir, first, I thank the Home Minister for
his reply. My point is, when you enumerate that no caste or no religion should be taken
into account, nobody should be punished, I request the Home Minister that in the all-party
meeting in the State and at all India level also, before you conclude this, give them more

opportunity and extend the time.
MR. CHAIRMAN: Now, Shri Derek O'Brien.

SHRI DEREK O'BRIEN: Sir, I have two suggestions and two questions. Sir, my
first suggestion is this. We have been going on with this for 47 minutes now. We have
heard the name of only one State, Assam. This is not just an Assam issue. This is an issue
for Rajasthan. This is an issue for Punjab. This 1s an 1ssue for UP. This is an issue for

Bengal. This is a national issue, a human rights issue, a humanitarian issue.
MR. CHAIRMAN: Right.
SHRI DEREK. O'BRIEN: So, let us not get stuck in with Assam.
MR. CHAIRMAN: Please don't go into the explanation. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, my second point is, this is classical double-speak.
What is the real voice of this Government? Is the real voice of this Government what the
Home Minister says here or what the BJP Party President says outside? ... (Inferruptions). .
We need to know. ... (Interruptions). ..

MR. CHATRMAN: No, no. Please don't get into politics. ...(Interruptions)... Don't
get into politics at all. ... (Inferruptions)...



38  Discussion on the... [RATYA SABIA] ...of Citizens in Assam

SHRI DEREK O'BRIEN: We need to know this. ... (Tnterruptions). ..
MR. CHATRMAN: You ask the clarifications, please. ...(Interruptions) ...

SHRI DEREK OBRIEN: My clarification is...(Interruptions)... Why?
...(Interruptions)... When I say, 'BIP Party President'... (Interruptions). ..

MR. CHAIRMAN: This 1s not about a party. Here, we are not discussing about
parties. ...(Interruptions) ..

SHRI DEREK O'BRIEN: Sir, we are hearing two voices. ...(Interruptions)... Let the

Home Minister... (Interruptions). ..

MR. CHAIRMAN: No, no. Please. ...(Interruptions)... Mr. Derek, do vou want to
ask the supplementary? ... (Interruptions)...

SHRI DEREK O'BRIEN: Yes, Sirr I have not asked the question.
...(Interruptions) ...

MR. CHAIRMAN: Then, please do. .. (Interruptions)... Flease sit down.
...(Inferruptions)... No mention of any parties, please. ...(Inferruptions)... U= d3-93
A GIfeT| Please. ... (Interruptions). .

SHRI DEREK O'BRIEN: Sir, when the Home Minister spoke for 20 minutes, we
listened to him. Get them seated first, Sir...{Interruptions)... Sir, the Home Minister spoke

for 20 minutes. ... (Interruptions) ...

MR. CHAIRMAN: For this much you are getting this impatient! I have been patient

for how many days! ... (Interruptions) ..
SHRI DEREK O'BRIEN: No, no, Sir. ...(Interruptions)...

MR. CHAIRMAN: Nobody should speak. ..(Interruptions)... Bhupendersi, sit
down. ... {Interruptions)... Without the Chairman's permission, nobody should speak or
even make comments. Nothing will go on record. Don't test my vocal cords. Please.

...(Interruptions)...

SHRI DEREK O'BRIEN: I am quoting the Home Minister, what he just said in the

House.
MR. CHAIRMAN: Right.

SHRI DEREK O'BRIEN: "Communal disharmony 1s being spread." Yes, Sir. It is
being spread. But, who is spreading it? .. (Interruptions)...
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MR. CHAIRMAN: No, no. ... (Interruptions)... Thisis all political ... (Interruptions). ..
This is a political allegation. ...{Interruptions)... I will have to go to the next name.

...{Interruptions) ...
SHRI DEREK O'BRIEN: I am quoting it. ...(Inferruptions)...
MR. CHAIRMAN: What is the clarification? ... (Interruptions)...
SHRI DEREK O'BRIEN: No, Sir. You have to protect me... (Inferruptions)...

MR. CHAIRMAN: If you are making allegations, how can I protect you? If you
confine yourself to the subject, I can protect you. I can go out of the way also to protect

you

SHRI DEREK O'BRIEN: Everything is peaceful, two of my colleagues from Rajya
Sabha, phoned up my colleague MPs. They went yesterday, and they said, " Section 144
was on.” They said, " They don't want to meet big groups. They will go in groups of two,
Sir" . (Interruptions)...

MR. CHAIRMAN: Mr. Derek, please. What 1s your point? You are making

comments, and then, counter comments. Ask clarification. What 1s your clarification?

SHRI DEREK O'BRIEN: I have asked two clanfications. Let me ask my

clarification.

MR. CHAIRMAN: You can't take the time and deprive opportunity to others. At
twelve o' clock, he has to reply. If you don't want reply, then, ... (Tnterruptions). ..

SHRI DEREK O'BRIEN: No, Sir. ...(Inferruptions)...

MR. CHAIRMAN: You have been a Quiz Master. You know how to calculate the

time also ... (Interruptions) ..

SHRI DEREK O'BRIEN: Sir, let me clarify. I am no Quiz Master. I am the
Parliamentary Party Leader in Rajya Sabha from the TMC. Please correct this, Sir. T am

no Quiz Master.
MR. CHAIRMAN: Okay; you don't know quiz. 1 leave it. Okay.
SHRI DEREK O'BRIEN: Thank you, Sir.

MR. CHAIRMAN: What is vour clarification?
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SHRI DEREK. O'BRIEN: The Home Minister must clarify whether he approves of
all those statements coming out, including, of shooting people, etc. We must not double-
speak.

MR. CHAIRMAN: Okay.

SHRI DEREK O'BRIEN: Sir, my last question 1s, as [ said, we cannot allow refugees

n our own country. We have to accept this.
MR. CHATRMAN: All right.

SHRIDEREK O'BRIEN: Sir, ifeverything is so calm, then, what happened vesterday
to my colleagues? We have raised the privilege question. ...(Interruptions)... Sir, let me
ask my last question. If there are sixteen documents needed to prove the citizenship or
not the citizenship, then how, the higher Constitutional authorities, could not produce one

document for their graduation certificate?

MR. CHAIRMAN: See, on such an issue, larger issue, concerning the nation's

security and sovereignty, one has to be very serious.

SHRI SWAPAN DASGUPTA (Nominated): I just want two clarifications. The
first one is, among the people, who are excluded from the NRC, are undoubtedly, large
numbers of people who are not citizens of India. We don't know the numbers. So, they
can be classified into two categories. Some of them are, what might be called economic
migrants. But, there are people who are refugees, who have fled from persecution in
neighbouring countries. What is the attitude of the Government of India towards people
who are refugees? That is number one. Number two, can we ask the Home Minister for
some assurance that no person, who is not a citizen of India, should be included in one of
the most democratic functions, which 1s the voting right because just as Indians cannot be

excluded from voting, we cannot have people, who are not citizens of India, voting?
MR. CHATRMAN: Right. Thank you. Now, Shri Anand Sharma.
SHRI ANAND SHARMA (Himachal Pradesh): Sir, [ thank the Home Minister.
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IR ard, ¥ st skeRy 7 72T 91, NRC 1951 9 37 1985 & Accord ¥ 3R -
specific &1 Sir, this is important. NRC updating is Assam-specific. The Home Minister
must clarify what 1s the position because, today, when there 1s a talk that NRC exercise
will be extended to other States, it has created huge panic and fear in the country. That
should be clarified.

MR. CHAIRMAN: Now, the Leader of the Opposition.
SHRI P BHATTACHARYA (West Bengal): Sir, [ have a question.

MR. CHAIRMAN: No, I can't allow. The Leader of the Opposition is the last one
and then we will go to Question Hour.

SHRI P BHATTACHARYA: Sir, ... (Interruptions)...

MR. CHAIRMAN: Mr. Bhattacharya, please sit down. ...(Interruptions)... 1 can't
because it can't be an extension of the discussion. The Leader of the Opposition is on his
legs, please sit down. ...{Interruptions)... That means, you are not interested in hearing
replies! What can I do?
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ME CHAIRMAN: Thank syou

&1 T T SR UF question TR OF ISTT| .. (TIIGH )., FIER A1 92
&1 Uk AT A S AR - $1F wear £ e e, w18 wear 2 gih e A
feram .. comeRaTy...
(N ) S e (i) Sl Ul ) Ot S Sl 12T L a8 Gilin T
S a8 BeS A8 S S S S A8 il Ll Wiy SOl S

—(dabae) LS

ME. CHAIRMAM : Mr. Minister, as thereis no time,
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ME. CHAIRMAN: Pleaze. .. f{nterruptions) ... The Home MMinister has taken note
of all the suggestions and also the clanfications. Please go through it [ really feel soror
that [ could not allow the Home Mimister earlier. Hormally it does not happen, but
today at least, we had an opportunity to hear the Home Minister. RMamy doubts have
been clarified but still there are some doubts in the minds of the hon. Members. So,
please take care of them and then send them answer Question Hour | frterruptions).
QuestionNo 181 Mo Muuster. . (Tnterruptions).. EEEI?‘IITHTE[% i

SHRI AW AND SHARMA: Sirn, at 1 o'clock. | frnterruptions). .

ME. CHAIRMAN: Today iz Friday . {Interruptions) . Pleaze. What can [ do?
fInterruptions).. [ have been cautoning the hon. Members, | rnterruptions). . All the
hon Members, who want to go, please go quietly. . Iaterruptions). . I sou want to

remairy, please remain quietly. . dnterrupivens).. Please.

ORAL ANSWERS TO QUESTIONS
Subsid v for sugar sector

*181 SHEIT EATHIN AV EL: WAll the Mirnster of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTICH be pleaszed to state:

(@ whether Government has approved a subsidy of 5 5 per quintal of sugarcane
crushed during the 2017-18 season to help sugar mills clear more than £ 19,000 crore

duesto cane orowing farmers,

TIrarsliteration in o script.



